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RAMESH NAIR 

Shri Amal Dave, Learned Counsel appearing on behalf of the appellant 

submits that the case has been settled under ‘SABKA VISHWAS LEGACY 

DISPUTE RESOLUTION SCHEME, 2019. He submitted SVLDR-4 & SVLDR-1 

certificates. He requests to withdraw the appeal.  

2. Considering that the case has been settled under SVLDRS, 2019, the 

appeal is dismissed as deemed withdrawn.    

(Dictated & Pronounced in the open court) 

 
 

                                                                                       (RAMESH NAIR) 
                                                                                MEMBER (JUDICIAL) 
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                                                                             MEMBER (TECHNICAL) 
Raksha 


